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 Gazette  of  India  dated  the  29th
 April,  1972,  [Placed  in  Library,
 See  No,  LT-4i38/72.]

 (d)  The  Neyveli  Coal  Mines
 Provident  Fund  (First  Amend-
 ment)  Scheme,  1972,  published  in
 Notification  No,  G.S.R.  52  in
 Gazette  of  India  dated,  the  20th
 April,  ‘1972,

 (ii)  A  statement  showing  reasons
 for  delay  in  laying  the  above  Noti-
 fications.  [Placed  in  Library.  See
 No,  LT-4i39/.]

 —  —

 STATEMENT  CORRECTING  ANSWER  {TO
 U.S.Q.  No,  7755  Date  29TH  May,  972

 THE  DEPUTY  TER  IN  THE
 MINISTRY  OF  EDUCATION  AND
 SOCIAL  WELFAR®  AND  IN  THE
 DEPARTMENT  OF  CULTURE  (SHRI
 D  P.  YADAV):  I  beg  to  lay  on  the
 Table  a  statement  (i)  correcting  the
 answer  given  on  the  29th  May,  972
 to  Unstarred  Question  No.  7755  by
 Shri  Ramavatar  Shastri  regarding
 ‘financial  assistance  to  Cultural  Insti.
 tutions  and  (ii)  giving  reasons  fér  the
 delay  in  correcting  thé  answer,

 Statement

 In  reply  to  part  (b)  of  Unstarred
 Question  No.  7755  answered  on  2@th
 May,  ‘1978,  a  list  was  attached  as  Ain-
 nexure  II  giving  details  of  the  cuitu-
 ral  institutions  which  received  assis-
 tance  from  the  Government  during
 ‘1971-92,  and  the  emount  of  assistance
 in  each  case.  In  Statement  V  of  the
 said  Annexure  II,  the  following,cor-
 rections  may  be  made:—

 (i)  Under  the  heading  “State
 Akadensies",-  for  entry  at
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 S.  No.  2  in  the  liat  tiz.,  Gujarat
 Sangit  Nritya  gNatya  Aka-
 demi,  Ahmedabad  the  name
 of  Kerala  Sangeet  Natak
 Akademi,  Kerala  may  be  sub-
 stituted.

 (2)  Phe  amount  of  Re.  60,000
 shown  against  Bharatiya
 Natya  Sangh,  New  Delhi
 (8,  No.  l  under  “Cultural
 Institutions”)  may  be  amend-
 ed  to  read  as  Rs.  28,000.

 (3)  The  entries  relating  to  Naya
 Theatre,  New  Dethi  (S.  No.
 58)  and  Little  Theatre  Group
 (S.  No.  60)  may  be  substi-
 tuted  by  the  fo flowings:—
 “58  Nandikar,  Calcutta  15,000,

 60  Andhra  Pradesh
 Natya  Sanghem,
 Hyderabad.  10,000"

 (4)  The  following  may  be  added
 at  the  end:
 ‘66  Madras  Natya

 Sangh,  Madras  7,000

 67  Natya  Sangh,
 Bombay  5,000

 हैंड  Theatre  Centre,
 Cakutta  10,000"

 7  The  delay  is  correctig  the  state-
 ment  fe  de  to  the  fact  that  the  inee-
 curdciés  Wére  détected  by  the  Sangeet
 Natek  Akademi  only  at  a  lteter  date.

 2.48  lave.

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  I  have  to  report
 the  following  messages  received  from
 che  Secretary  of  Rajya  Sabha:—

 (i)  “In  accordance  with  the  pre-
 visions  of  rule  7  of  the
 Rulés  of  Proced  te  and  Con-
 duct  of

 पट्ट  ्

 the  Rafya

 oan  lee
 to  in

 the  Lok  Sabha  that  the
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 Rajya  Sabha,  at  its  sitting
 held  dn  the  20th  December,
 1972,  agreed  without  any  am-
 endment  to  the  State  Finan-
 cial  Corporations  (Amend-
 ment)  Bill,  1972,  which  was
 passed  by  the  Lok  Sabha  at
 ite  sitting  Held  on  the  ६4५  |
 December,  1972."

 )  “In  ateordandé  with  the  pro-
 visions  of  rule  727  of  the
 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  ii-
 form  the  Lok  S#bha  that  the
 Rajya  Sabha,  at  its  sitting
 held  on  the  2ist  December,
 1972,  agreed  without  any  am-
 endment  to  the  Sick  Textile
 Undertakings  (Taking  Over
 of  Management)  Bill,  1972,
 which  wes  p¥smed  by  the  Lok
 Sabha  at  its  sitting  held  on
 the  9th  December,  1972.”

 ~—am
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 (ili)  “In  accordance  with  the  pro-
 visions  o¢  sub-rule  (6)  of  rule
 86  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 tlie  Rajya  Sabha,  I  am  direct-
 ed  to  return  herewith  the
 Indian  Tariff  (Amendment)
 Bill,  1972,  which  was  passed
 by  the  Lok  Sabha  at  its  sit-
 ting  held  on  the  1th  Decem-
 ber,  1972,  and  transmitted  to
 the  Rajya  Sabha  for  its  re-
 commendations  and  to  state
 that  this  House  has  no  recom-
 mendations  to  make  to  the
 Lok  Sabha  in  regard  to  the
 said  Bull.”

 2.49  hrs.
 LEAVE  OF  ABSENCE  FROM  THE

 SITTINGS  OF  THE  HOUSE
 MR.  SPEAKER:  The  Committee  on

 Absence  of  Members  from  the  Sittings
 of  the  House  in  their  Eighth  Report
 have  recommended  that  leave  of  ab-
 séhe¢  be  granted  to  the

 —— Methbers  for  the  periods  —  iri
 against  éach:—

 aw  Shri  Martand  Singh  of  Rewa

 (B  Shri  Tula  Ram

 —2th  May  to  Ist  Jurie,  I972  (Fourth
 Session)  and  3lst  July  to  3ist  Aug
 ust,  4972  (Fifth  Session).

 —3th  November,  to  I2th  December,
 972  (Sixth  Session).

 ¥  tate  १  that  the  House  agrées  with
 the  récommendatiéris  of  the  Com-
 mittee.

 SOME  HON.  MEMBEXS:  Yes.

 MR,  SPEAKER;  The  Members  will
 be  informed  accordingly.

 SHRI  SAMAR  GUHA:  (Contai):
 Can  I  make  a  submission,  Sir?

 MR.  SPEAKER:  Please  do  not  get
 up  every  time.  {  am  not  ealing  you.

 SHRI  SAMAR  GUHA  Gan  I  make
 a  submission,  Sir?

 MR.  SPRARER:  Not  yet.  Uniess  I
 call  you.  Kindly  sit  down.

 12,50  bes.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Mnxturss

 SHRI  G.  G.  SWELL  (Autonomous
 Districts):  |  beg  to  lay  on  the  Table
 Minutes  of  the  Eighteenth  to  Twenty-
 first  sittings  of  the  Committee  on  Pri-
 vate  Members’  Bills  and  Resglutions
 held  during  the  current  session.


